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 1��� ���+ 9R� ह� @�� ह.,1� 6.C 	�"� ...(������).../TQ 	
,1� �
 
6.C 	�"� 0 Nothing will go on record. �ह ह� @�� ह. ...(������)... 

Justice U.C. Banerjee Commission report on Godhra Incident 

SHRI V. NARAYANASAMY (Pondicherry): Mr. Deputy Chairman, 
Sir, I would like to raise a very serious matter regarding Godhra fire 
incident. ...(Inerruptions)... 

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, I have a point of 
order. 

...(������)... 

  �� 1�(I ��AJ('��� (��	����): D�
 �� �,ह��$ �' ( 6�+� ह
 �हA ह. �6 
n��"*� 1b�  �T�� =�� ह. ...(������)... 1��$ �=�
T�� �� "���T�� 6�� �/�� ह! 
...(������)... 

�� ��0��	������ : ��, 	
�� 1�� �� ��� �
 n��"*� �b �T�� �हA 
ह��� ह! ...(������)..."��+� �$ 6�+�$ �ह� ...(������)... �ह 6ह'� ह
 �
���� �.�� ह! 
...(������)... 

 *�0�� ��� � 	��(�6ह��): �$ �p4�� �� �हA �'��� 4�ह�$ ह! ...(������)...K 

 $%&�%'�: �ह+$ 1� 6.C 	�"� ...(������)...I Let me hear.  

(Interruptions) I want to give  ...{Interruptions)... �ह+$ 1� 6.C 	�"� 
...(������)...K 

SHRI RAVI SHANKAR PRASAD: Sir, this is the certain decision of this 
House that when a matter is subjudice, you don't allow it. The Nanavati 
Commission is examining the matter. It is a sub judice matter. 
(Interruptions)... You don't allow ...(Interruptions)... It is a very serious 
matter, Sir. ...(Interruptions)... It is an administrative inquiry. 
...(Interruptions)... The Nanavati Commission is a judicial inquiry. 
(Interruptions) When a Judicial Inquiry is going on in the entire ... 
(Interruptions)... the matter is subjudice. (Interruptions) It is a serious 
matter. (Interruptions) 

@� ������ �0�: �ह �� * �'U+/� ह....(������)...K 

MR. DEPUTY CHAIRMAN: n+
	 1� 6.C 	�"� ...(������)...K �हA, 1� 
6.C 	�"� 0  The Minister has written a letter to the Chairman stating that he 

is going to lay the report tomorrow. Let us see it later on. 

SHRI V NARAYANASAMY: Sir, ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please. The Govemment 
wants to say something. ...(Interruptions)... Mr. Narayanasamy, 

*Expunged as ordered by the Chair. 
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please, the Minister wants to speak, 1� 6.C 	�"�, �*3
 	
 6�+�� 4�ह�$ ह! 
...(������)... �����L���
 	
, D�$ ��, �*3
 	
 6�+�� 4�ह�$ ह!, 1� 6.C 	�"� 0 �
L� 
	
, Minster wants to say something. 1� 6.C 	�"� ...(������)... 0 �����L���
 
	
, 6.C 	�"�$ 0 ...(������)...����� �
L� ...(������)... The Minister wants to 

respond. (Interruptions) The Minister wants to reply. Please sit down. 
(Interruptions) There is no discussion. (Interruptions) I am not allowing any 
discussion. I am not allowing any discussion on that. (Intenvptions) It is only for 
laying of the Report. The Minister has said that the Report will be laid. 
(Intenvptions) The Minister wants to reply. (Interruptions) Mr. Poojary, please 
understand ...(Interruptions)... Please sit down. (Interruptions) You just see 
your notice. The notice says that the Report should be laid. The Minister has said 
that the Report will be laid. What else do you want? Please sit down. 
(Interruptions) Please go back, I am not allowing you. (Interruptions) Allow the 
House to function. 
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0...(������)... 

MR. DEPUTY CHAIRMAN: The matter is over. �ह �+ /$9�@$ 
0...(������)... D6 ह� @�� 0 The matter is over Now, Bill for introduction. 

SHRI PREM CHAND GUPTA...(������)...D6 �ह �6	$=� �हA ह. 
0...(������)... �ह �6	$=� ह� @�� 0...(������)... �ह ह� @�� 0...(������)... I have 

called the Minister. Nothing will go on record. ...(Interruptions)... 1� ��� �
�	� 0
 

 

BILL INTRODUCED 

The Companies (Amendment) Bill, 2006 

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM CHAND 
GUPTA): Sir, I beg to move for leave to introduce a Bill further to amend the 
Companies Act, 1956. 

The question was put and the motion was adopted. 
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